FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF WS YKM ENTERTAINMENT & HOTELS PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of Corporate Debtor M/s YKM Entertainment & Hotels Private Limited
2. | Date of Incorporation Of Corporate Debtor 16/06/2008
3. | Authority Under Which Corporate Debtor Is RoC-Hyderabad

Incorporated / Registered

4. | Corporate Identity No./Limited Liability U55101TG2008PTC059682
|dentification No.of corporate debtor

5. | Address of the Registered Office and Principal Registered Office: D.No: 1-225, Golden Ridge Township, Pendyal
Office (if any) of Corporate Debtor Vilage, Maheshwaram Mandal Rangareddi-TG 509325 ,India.
Corporate Office: H.No. 6-3-883/F1, 2 nd Floor,
Pothula Towers Annex, Somajiguda, Hyderabad, TG-500082, India
6. | Insolvency commencement date in respect 05-01-2022 (Date of order of Hon'ble NCLT for
of Corporate Debtor commencement of CIRP)
10-02-2022 (Date of receipt of copy of order by the IRP)!
7. | Estimated date of closure of insolvency resolution process | 04/07/2022
8. |Name and registration number of the Dantu Indu Sekhar
insolvency professional acting as interim | IBBI/IPA-003/IPA-ICAI-N-00233/2019-2020/112773
resolution professional
9. |Address and e-mail of the interim resolution | 29-1401/6/1 Plot No 253,Road No 2 (West), Deen
professional, as registered with the Board | Dayal Nagar,Neredmet, Hyderabad, Telangana-500056
E-Mail: indu.sekhar3@gmail.com
10/Address and e-mail to be used for Flat No 104, Kavuri Supreme Enclave, Kavuri
correspondence with the interim Hills, Madhapur, Hyderabad-500 033, Telangana.
resolution Professional E-Mail: cirp.ykmhotels@gmail.com
11.| Last date for submission of claims 24-02-2022 (14 days from the date of receipt of order of NCLT by IRP)

12.|Classes of creditors, if any, under clause (b) | Not Applicable (as observed fill date)
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

13.|Names of Insolvency Professionals identified | Not Applicable
to act as Authorised Representative of
creditors in a class (Three names for each
class)

1

ks

(@) Relevant Forms and Weblink: https://www.ibbi.gov.in/home/downloads
(b) Detals of authorized representatives are available: | Physical Address: Not Applicable.

Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench has ordered the
commencement of Corporate Insolvency Resolution Process of M/s. YKM ENTERTAINMENT &
HOTELS PRIVATE LIMITED on 05-01-2022 and the order copy was received by IRP on 10/02/2022
The creditors of M/s. YKM ENTERTAINMENT & HOTELS PRIVATE LIMITED are hereby called upon
to submit their claims with proof on or before 24-02-2022 to the Interim Resolution Professional at the
address mentioned against entry No: 10.

The financial creditors shall submit their claims with proof by electronic means only.

All other creditors may submit the claims with proofin person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
Dantu Indu Sekhar

Elate: _1;'0(12'20;2& Interim Resolution Professional
ace: Ryderabad. IBBI/IPA-003/IPA-ICAI-N-00233/2019-2020/12773
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SATURDAY, FEBRUARY 12, 2022

FORMNo:1NC-26

[Pursuant to Rule 30 the Companies (Incorporation) Rules, 2014]
Change of Registered Office of Confirm Ticket Online Solutions Private Limitedfrom
"State of Telangana" to the "State of Haryana"

BEFORETHE CENTRAL GOVERNMENT, SOUTH-EAST REGION, HYDERABAD

In the matter of sub-section (4) of Section 13 of the Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies (Incorporation) Rules, 2014
AND

In the matter of Confirm Ticket Online Solutions Private Limited having its registered
office at Aishwarya Gayathri Homes, Plot No: 39840, Flat 201, 2 Floor, Balaji Nagar Colony,
Saroornagar Mandal, Hyderabad - 500068, Telangana, India. Tel. No. +91-99453 55477
Email: secretarial @ confirmtkt.com, Website: www.confirmtkt.com.
CIN: U74110TG2015PTC098079

Whereas,

The undersigned being the Authorized Officer of The Agrasen Co-operative Urban Bank Ltd,
under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
InterestAct 2002 and in exercise of powers conferred under section 13(2) of the said Actissued a
demand notice dated 16th March 2020 which was sent by post and returned with the reasons
"Addressee Left without instructions” by the Borrower's and Guarantors and as such the same
was published in 2 News Papers on 19th May 2020, calling upon the borrowers
1. Mr.Mohammed Nayeem S/o Mr.Mohammed Abbas & 2. Mrs. Maher Unisa W/o Mr.
Mohammed Nayeem., Guarantor's 1. Mrs. Maher Unissa W/o Mr. Mohammed Nayeem & 2. Mr.
Ali, S/o Mr. Md. Yaqoob, to repay the amount mentioned in the notice being Rs. 76,55,568/-
(Rupees Seventy Six Lakhs Fifty Five Thousand Five Hundred and Sixty Eight Only) as on
29-02-2020 together with future interest from 01-05-2019 within 60 days from the date of receipt
of the said notice.

As the borrowers/guarantors/mortgagers have failed to repay the amount, notice is hereby given
to the borrowers/guarantors and public in general that the undersigned has taken Physical
Possession of the property mortgaged to the bank described here in below in exercise of powers
conferred on him under section 13(4) of the said Act read with rule 9 of the Securitization Interest
(Enforcement) rules, on 11th February 2022. The borrowers/guarantors in particular and publicin
general are hereby cautioned not to deal with the property and any dealing with the property will
be subject to the charge of The Agrasen Co-operative Urban Bank Ltd for an amount of
Rs. 76,55,568/- and applicable interest there on from 01-05-2019.

DESCRIPTION OF THE IMMOVABLE PROPERTY
Registered mortgage of all that portion of house bearing GHMC Muncipal No. 22-7-674,

admeasuring 112 Sq.Yards equivalent to 89.96 Sq.Meters, situated at Tavela Late Nawab
Kamal Yar Jung, Inside Mandi Mir Alam, Hyderbad belonging to Mr. Mohammed Nayeem.
North : Seri, South : Lane 8'-0"ft wide, East : H.No. 22-7-673 of Neighbour's West : H.No.
22-7-675 of Neighbour's

ADITYA BIRLA FINANCE LIMITED

Registered office - Indian Rayon Compound, Veraval, Gujarat
Branch office - DMo40-2-54, CV.R Chamber, Gth Floor,
Beside Kalanikethan, M.G.Road, Vijayawada - 520010

APPENDIX- IV-A [See proviso to rule 8 (6) (5c)]

, | ADITYh BIRLA
~= CAPITAL

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

... Petitioner Company
E-Auctions Sale Motice for Sale of Immaovable Assals under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 8 (6) (5c) of the Security Interest (Enforcement) Rules, 2002

Motice is hereby given fo the public in general and in particular to the Bomower (3] and
Guarantor (5] that the balow described immaovable property mortgaged/charged 1o the
Secured Creditor, the possession of which has been taken by the Authorized Officer of,
M/z. Aditya Birla Housing Finance Limited will be sold on “As iswhera s, "As iswhatis”,
and “Whatever there is* on 28.02.2022, for recovery of Rs.36,94,129/- (Rupees Thirty Six
Lakhs Ninety Four Thousand One Hundred and Twenty Nine only) &5 on 27.06.2020
in Loan Alc.Mo LNVLOHL 01190016625 & Loan Alc.No LNVUOHL 01190016712 as
per the Demand Notice Dated 29.06.2020 due to the M/s. Aditya Bifa Housing Finance
Limited, from 1. Mr. Venkata Mageshwara Rao Chekka and Mrs. Easwaramma Chekka.
The Reserve Prce will be Rs.23,66,379)- (Rupees Twenty Three Lakhs Sixty Six
Thousand Three Hundred and Seventy Nine only) and the Eamest Money Deposit will
be Rs.2,36,637/-

DESCRIPTION OF THE IMMOVABLE PROPERTY

Flat No.503, Fourth Floor, measuring 800 sq.ft., plinth area, 150 sqft, common area
and100 sq.fi., of car parking area in "SRl RAJARAJESHWAR| RESIDENCY™ vide
approved plan Mo APCRDA Mo 12029(32)/34:/2016, B.P.No 1802016V jayawada,

comprised n Survey Mo 2412, Kanuru Village, Kanuru Village Panchayat, Penamuluru

NOTICE

Notice is hereby given to the General Public that the Petitioner Company proposes to make
application to the Central Government under section 13 of the Companies Act, 2013 seeking
confirmation of alteration of the Memorandum of Association of the Company in terms of the
special resolution passed at the Extraordinary General Meeting dated 09.02.2022 to enable
the company to change its Registered Office from "State of Telangana" to "State of Haryana".

Any person whose interest is likely to be affected by the proposed change of the registered
office of the Petitioner Company may deliver either on the MCA-21 portal (www.mca.gov.in)
by filing investor complaint form or cause to be delivered or send by registered post of his/
her objections supported by an affidavit stating the nature of his/her interest and grounds of
opposition to the Regional Director, South-East Region, Ministry of Corporate Affairs, 3 Floor,
Corporate Bhavan, Bandlaguda, Nagole, Tattiannaram Village, Hayat Nagar Mandal, Ranga
Reddy District,Hyderabad-500068, Telangana, India within fourteen days of the date of
publication of this notice with a copy to the Petitioner Company at its registered office at the
address mentioned below:

Regd. office: Aishwarya Gayathri Homes, Plot No: 39&40, Flat 201, 2™ Floor, Balaji Nagar
Colony, Saroornagar Mandal, Hyderabad - 500068, Telangana, India.

Sd/- Authorised Officer
The Agrasen Co-operative Urban Bank Ltd.

Date : 11-02-2022
Place: Hyderabad

For and on behalf of the Board
Confirm Ticket Online Solutions Private Limited

ZONAL OFFICE: HYDERABAD

Place: Hyderabad

i

Canara Bank ﬁ -SYNL
i St ‘AMEERPET Il BRANCH, HYDERABAD.

11|r|r‘| M | 11_'|j|r
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rule 8 of the Security Interest (Enforcement) Rules, 2002 on this 7th day of February off
the year 2022. The Borrower's attention is invited to provisions of Section 13(8) of the Act,
in respect of time available, to redeem the secured assets.
The Borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of Union Bank of]
India for an amount Rs.9,74,107.98 (Rupees Nine lakhs seventy four thousand one
hundred seven and paise ninety eight only)as on 07-02-2022 and interest thereon.
DESCRIPTION OF IMMOVABLE PROPERTY
ALL THAT Part and Parcel of Residential Land & Building approximately 705 sq ft situated
atH.No. 1-19-79/54/T2 , Plot No. A1, A2, A5 & A6 (In Plot No. 51 to 54 Covered by Sy No.
501-503) Under Block-1, Kapra Keesara Mandal RR Dist Hyderabad 500062 belonging to
Mr.A.Srinivasa Phani Kumar s/o Mr.A.Muirali Krishna & Bounded by North: Flat No. T3
South: Road, East: FlatNo. T1 & Passage, West: Road.

Place: Hyderabad,
Date:07-02-2022

CHIEF MANAGER,
AUTHORISED OFFICER, UNION BANK OF INDIA

STATE BANK OF INDIA
STRESSED ASSETS RECOVERY BRANCH

2nd Floor, TSRTC Commuter Amenity Centre, Bus Terminal Complex, Koti,

Hyderabad - 500095, Telephone: 040-24651352, E-mail: sbi.05172@sbi.co.in

© SB|

bBearing Mo, 309 in Third Floor of "RamSagh™ with a total built up area of 1640 5q Feet mchuding
common areas and one car parking siot earmarked in the Parking area, tegether with undivided
share of land adrmeasuring 49.2 S0 Yards oul of 7623 S Yards, in par of Survey Nos 961 and
Fart of Survey Mo 97, sfualed at Block Mo 3 of Laxminagar, Vampuguds within the Emifs of
Greater Hyderabad Municipal Corporation Kapra Circle and Kapra Mandal (formery Keesara
Mandal), Medchal-Malkajgri District (formerly Ranga Reddy District) standing in the name of
Sl Ralamadugula Swarupa Wie R.Surya Prakash wide Registerad Sake Desd No 21412018
Open to Sky, South: Open to Sky, East : Corridor, West : Open to Sky. LAND BOUNDARIES ;
Morth: Part of Sureay Mo %6 of Owners, South: Parl of Survey No 97, East : 30' Wide Road,
West : Survay Nos 98 2589,

Azzelz and Enforcement of Security Intenast Act, 2002,
The borrowers attention |3 invited to provisions of Sub-section(8) of Section 13 of the Act,
in respect of ime availabla to radeem the secured assats,

Date: 11.02.2022, Place: Hyderabad Sdi- Authorised Officer, SBI, SARE, Koti.

financim. ep. .in

¢raa s b indian Bank HIMAYATNAGAR BRANCH,

Notice of intended sale under Rule 6(2) & 8(6) of The Security Interest (Enforcement Rules)
2002 under The Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act 2002

To,1.BORROWER;Mr. A Mahesh (Borrower)S/o- A Narasappa,H.No. 2-29 , Near Aashrita
Children's Hospital,Water tank. Kompally, Qutbullahpur Mandal, Hyderabad-500014.

and email id. Further, they are requested to upload requisite KYC documents. Once the KYC
documents are verified by e-auction service provider (may take 2 working days), the intending

by successful bidder will be forfeited to the Bank and Authorized Officer shall have the liberty to
conduct a fresh auction/ sale of the property & the defaulting bidder shall not have any claim over,
the forfeited amount and the property.The sale is subject to confirmation by the Secured
Creditor. The sale is made on “As is where is and as is what is” basis and no representations and
warranties are given by the Bank relating to encumbrance, Statutory liabilities etc.If the e-auction
fails owing to any technical snag etc., the same may be re-scheduled by issuing 7 days prior
notice.***This Notice is without prejudice to any other remedy available to the Secured Creditor.
SCHEDULE;The specific details of the assets which are intended to be brought to sale are
enumerated hereunder:

Date, Time for e-auction on Prior Encumbrance
11-04-2022 bhetween 12.00 NOON to 3.00 PM NIL

Description of the Property:Property on the plot bearing no 54/part (Towards North Side)l
admeasuring 126.5 Sq. Yards or 105.75 Sq. mts, in Sy. No. 95 part, situated at Kompally village
and Gram Panchayat, Quthbullapur Mandal, Ranga Reddy District, Sub District Medchal.
Boundaries of the Property: North : Plot No. 55,East : Plot No. 54/ Part,South :Plot No. 59,
West: 25'Wide Road

Reserve Price:Rs.69,02,000/- EMD:Rs.6,90,200/-
r A.Manhesh S/o Sri A Narasappa and
A.Siddeswari W/oSri A .Mahesh both present and future under sole banking arrangements shall
be conducted at a later date as decided by bank.

Bidders are advised to visit the website (www.mstcecommerce.com) of our e auction service
provider MSTC Ltd. to participate in online bid. For Technical Assistance Please call MSTC

|dentification No.of corporate debtor

5. | Address of the Registered Office and Principal
Office (if any) of Corporate Debtor

Registered Office: D.No: 1-225, Golden Ridge Township, Pendyal
Village, Maheshwaram Mandal Rangareddi-TG 509325 ,India.
Corporate Office: H.No. 6-3-883/F1, 2 nd Floor,

Pothula Towers Annex, Somajiguda, Hyderabad, TG-500082, India
05-01-2022 (Date of order of Hon'ble NCLT for
commencement of CIRP)

10-02-2022 (Date of receipt of copy of order by the IRP

04/07/2022
Dantu Indu Sekhar

6. | Insolvency commencement date in respect
of Corporate Debtor

7. | Estimated date of closure of insalvency resolution process

8. | Name and registration number of the

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Date: 11-02-2022,
Place: Hyderabad.

00 ©

Dantu Indu Sekhar
Interim Resolution Professional
IBBI/IPA-003/IPA-ICAI-N-00233/2019-2020/12773

Date ; 12.02.2022

Authorized Officer
Aditya Birla Housing Finance Limited

Mandal, siuated within the Regestration District of Vijayawada and Sub-Registration

. Sd- e . LIBERTY PLAZA,HYDERABAD-500029 District of Patamata
Date: 11.02.2022 SrlpadD\ilra:(c:it)‘()ar BANKING THAT,_S ¥TWCERS SUCH Phone:23226122,23222810 For detailed terms and conditions of the sale, please refer o the link provided in Aditya
ate: 11.0¢. DIN 07092692 Notice of intendecd ale Birla Housing Finance Limited website i.e. www.adityabidahousingfinance.com

Sd/-

2 .BORROWER:Mrs. A Siddeswari (Co-Borrower)W/o- A Mahesh,H.No 2-29 , Near Aashrita
Children's Hospital, , Water tank, Kompally, Qutbullahpur Mandal, Hyderabad- 500 014. g II k
(For Immovable Property) Your Housing LoanAccount bearing accountnumber 989832478 with Indian Bank, Himayat g s
Whereas, The undersigned being the Authorized Officer of the Canara Bank under| | nagarBranch Reg.SriA.Mahesh S/o SriANarasappa and SmtA.Siddeswari W/oSriA.Mahesh Silly Menks Entertarmmnt '-If_-mc_-t-e-:asm
Securitization And Reconstruction of Financial Assets and Enforcement of Security Interest| ] availed H%USbmgIV'I-Ogn faC"'tfy fFOhmdm?lan Batr)k, Himayanagar branph,ﬂthe refpayrr(;e?t of Wt\tlﬁh IC‘IIN: L92120TG201I 3PL009(;13I2
Act, 2002 (Act 54 of 2002) and in exercise of powers conferred under Section 13 (12) read 'F?riﬁgﬁifsa S A Mol oo Slo S Engfasrggg;oand St A Siddesier WIoSA Mahesh falled (e Regd Office: Survey No. 91, 3rd Floor, Technical Block, SundarayyaVignanaKendram (SVK), Gachibowli,
with Rule 3 of the Security Interest (Enforcement) Rules 2.002, issued a Demand Notice pay the outstanding dues to the Bank. Therefore a Demand Notice dated 17/09/2021 under Sec. Hyderabad,Telangana, India- 500032 Tele No.: 040 — 2300 4518, Email: investor@sillymonks.com, www.sillymonks.com
Dated 19.07.2021 and Paper publication of Demand Notice on 15-11-2021 calling upon| [13"(2) of Securitization and Reconstruction of Financial Assets and Enforcement of Security E -
the borrower M/s R A Engineering rep by Sir Kumar Annadata at Survey No.355/4,| | InterestAct 2002 (for short called as “The Act’), was issued by the Authorized Officer calling upon AND NINE MONTHS ENDED 31.12.2021
356/4, Yacharam, Ibrahimpatnam, Rangareddy, to repay the amount mentioned in the Borrower SriA.Mahesh S/o SriANarasappa and SmtA.Siddeswari W/oSriA.Mahesh liable to the . . .
notice, being Rs.67,40,257/- (Rupees Sixty seven lakhs forty thousand two hundred| | Bank to pay the amount due to the tune of Rs.6,86,010/-( Rupees Six Lacs Eighty Six [SeeRegulation47(1)(b)oftheSEBI(LODR)Regulations,2015] (Rs in lakhs)}
and fifty seven only) within 60 days from the date of receipt of the said notice. thousand ten only) on 16/09/2021 with further interest, costs, other charges and expenses Quarter__Nife | Comespont-
. : L : thereon. Both failed to make payment despite Demand Notice dated 17/09/2021. As Sri ending| Months| ing 3 months|
The b°”°WeT hgvmg failed to repay the a”.‘°”"t’ notice is hereby given to the borrower A.Mahesh S/o SriANarasappa and SmtA.Siddeswari W/oSri A .Mahesh, failed to make payment PARTICULARS ended | enged in the
and the public in general, that the undersigned has taken possession of the property| | gespite Demand Notice, the Authorized Officer took possession of the schedule mentioned previous Yeaf
described herein below in exercise of powers conferred on him / her under section 13{ I properties under the Acton 17/11/2021 after complying with all legal formalities.As per Sec.13 (4) 10 31120001 3112200
(4) of the said Act, read with Rule 8 & 9 of the said rule on this 09th February 2022. of the Act, Secured Creditor is entitled to effect sale of the assets taken possession of and realize unaudited un Sitedl  unaudited
The borrower in particular and the public in general are hereby cautioned not to deal| | the proceeds towards outstanding balance. In accordance with the same, the undersigned / unauciied] | unaucie:
i i i i i Authorized Officer intends selling the schedule mentioned securities in the following mode:THE T Totarncome from Operations 09775 1084.U05 009.0c
V&m;ﬁrgﬂ& ""(ﬂgrﬂgyoﬁﬂtn?ﬁsmm ;:;’ ﬁm‘zrrtyg: 'gbsriﬂ?ﬁc(té?sthfd?zgtrgf fg';tgﬁ SALE PROPOSED TO BE HELD IS BY WAY OF PUBLIC TENDER /AUCTION ADOPTING 2 Net Profit/ (Loss) for the period (before Tax, Exceptional and/or (64.52) (55.54) (50.48)
; 402 ) P ; y THE e-AUCTION MODE.As per Rule 6(2) and 8(6) of The Security Interest (Enforcement) Rules Extraordinary items)
amou_nt of Rs.67,40,257/- (Rupees SIXty seven lakhs forty thousand two hunc]red 2002 framed under the Securitization and Reconstruction of Financial Assets and Enforcement of! 3 Net Profit / (Loss) for the period before tax(after Exceptional and/or Extra-ordinary items) (64.52)| (55.54) (50.48)
and f'fty seven only) p|U3. interest thereon ot.her costs and expenses. Amount remitted | | Security Interest Act 2002, 30 days notice of intended sale is required to be given and hence we 4 Net Profit/ (Loss) for the period after tax (after Exceptional and/or Extraordinary items ) (48.28) (41.65)| (37.35)
after issue of Demand Notice are accounted in the Books of the Bank. are issuing this notice.The amount due as on 16/09/2021 is Rs.6,86,010/- (Rs. Six Lacs Eighty 5 Total Comprehensive Income for the period [Comprising
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Six thousand Ten only )with further interest, costs, other charges and expenses thereon from Profit / (Loss) for the period (after tax) and Other (48.28), (41.65)| (37.35)
Act, in respect of time available, to redeem the secured assets. 16/09/2021. Please take note that this is notice of/ 30daysand g;fe schedule mengoned properties Comprehensive Income (after tax)]
hall be sold under the Act by the undersigned/Authorized Officer any time after 30 days.The 6 Equity Share Capital 1,021.13| 1,021.13| 1021.13
DESCRIPTION OF THE IMMOVABLE PROPERTY C O ; § . Qquity P ; ;
. , . date of sale is fixed as  11/04/2022 which would be by e-auction mode.Inspection of the 7 Reserves (excluding Revaluation Reserve)as shown in the Audited Balance Sheet 218.07| 21807, 21807
195 situated at Addagutta society, Kukatpally village and municipality, Kukatpally mandal| J 10.00 am to 4.00 pm.The Reserve price and Earnest Money Deposit (EMD) for the sale of the 1. Basic: 0.47)  (0.41) (0.37)
Medchal Malkajgiri District. Boundaries of Land: North: 30-0' wide road, South: Plot| [ secured assets is fixed as mentioned in the schedule.The Tender/bid Form with the Terms and 2 Diluted: (0.47) (0.41) (0.37)
No.245-A, East: 40-0' wide Toad, West: Plot No.244-A. Boundaries of plot: North: CO”ditiOt“S can be ha;j %n-linethfrom the v;/hebsit;e (/h“PS5”ibaPi-i“ fand
: : - . . - www.mstcecommerce.com) and using the provision in the system/software. The tender form N D
Corridor, Staircase & lift, South: Open to Sky, East: Flat No.301, West: Open fo sky. and the terms and conditions would be available in the website from 28/02/2022 to 03/03/2022 EXTRACT OF UN-AUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE 03" QUARTER
Dater09-02-2022 oda/- Authorised Utticer from 10.00 am to 7.00 pm.The intending Bidders/ Purchasers are requested to register with AND NINE MONTHS ENDED 31.12.2021
Place: Hyderabad CANARA BANK online portal (https://www.mstcecommerce.com/ auctionhome/ibapi) using their mobile number [SeeRegulation47(1)(b)oftheSEBI(LODR)Regulations,2015]

(Rs in Iakhs)l

their respective meetings held on February 10, 2022.

Place: Hyderabad
Date: 11.02.2022

M/s. Silly Monks Entertainment Limited
SD/-
Tekulapalli Sanjay Reddy

Managing Director
DIN: 00297272

1. The above is an extract of the detailed format of Un-audited Standalone and Consolidated Financial Results for the 03 Quarter
and Nine Months ended on December 31, 2021, filed with the Stock Exchange under Regulation 33 of the SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015 read with SEBI circular dated July 05, 2016. The full format of the said Financial
Results is available on the Stock Exchange website (www.nseindia.com) and on the Company’s website (www.sillymonks.com).

2. The above financial results have been reviewed by the Audit Committee and approved by the Board of Directors of the Company at

o HITECH CITY BRANCH Bidders/ Purchasers have to transfer the EMD amount in his Global EMD Wallet by 10/04/2022 PARTICULARS 2.‘1’3:;” Mg:m\scoml
qﬁﬂ-ﬂi d n Union Bank i.e., before the e-Auction date and time in the portal. The registration, verification of KYC 9 ended .
Ao : QA2 FIRST FLOOR, CYBER TOWERS, , _ ended in
MADHAPUR.HYDERABAD-500081. TS documents and fransfer of EMD in wallet must be completed well in advance, before ous Yi
L - i ’ auction.Earnest Money Deposit (EMD) amount as mentioned above shall be paid online or after previous
o= (B
e |ty Tel No. 040-23421106/09 generation of Challan from the website (https://www.mstcecommerce.com/ 31122021 31122021 31122020
POSSESSION NOTICE auctionhome/ibapi) for depositing in bidders Global EMD Wallet. NEFT transfer can be done unaudited unaudited unaudited|
from any Scheduled Commercial Bank. Payment of EMD by any other mode such as Cheques -
{RULE 8(1) OF SECURITY INTEREST (ENFORCEMENT) RULES 2002) will not be accepted. Bidders, not depositing the required EMD online, will not be allowed to 1 Total Income from Operations . o 952.11 = 1964.57  855.15
. . (for Immova_ble property) _ _ participate in .the e-auction. The Earneslt Money Deposit _shaII notl bear any interest.The 2 Net Prof!t/ (Loss) for the per!od (before Tax, Exceptlongl and/or Extraordlnar){ |tem§) (80.36) (52.75) (43.08)
Whereas the undersigned being the Authorized Officer of Union Bank of India under thef [ Authorized Officer/Bank has the absolute right to accept or reject any bid or adjourn/ postpone/ 3 Net Profit/ (Loss) for the period before tax(after Exceptional and/or Extra-ordinary items) (80.36)  (52.75)  (43.08)
Securitization and Reconstruction of Financial Assets and Enforcement of Security] [ cancel the sale without assigning any reason therefor. The successful bidder shall have to deposit 4 Net Profit/ (Loss) for the period after tax (after Exceptional and/or Extraordinary items) (64.12) | (41.83)  (29.96)
Interest Act, 2002 (Act 54 of 2002) and in exercise of powers conferred under Section 13] | 25% (twenty five percent) of the bid amount, including EMD amount (10%) deposited, latest by 5 Total Comprehensive Income for the period [Comprising (63.42)  (40.39)  (29.66)
(12) of the Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issuedf| | the tr)ext.w?rr]kir}g day fagd ﬂlle 'rené?]ining /artr;ount ?jhaD" bf(te /pAaid Witm 15 ?ays f[j3m the dattehOf EFOfit/ (hOSS)' fOFI the peréog (atfter)]tax) and Other
: A - auction in the form of Banker's Cheque/ Demand Draft /Account Transfer and/ or any other omprehensive Income (after tax
(&%n':;Ang r;{o/hc& date(11 113 % 2;’)'2 1t ;allg]é} ;p50 1n tllele tB,\? rr%vgtzer ;.hMr.(ﬁ]SIZINI(;I:‘ S T\IHANI acceptable mode of money transfer. The Nodal Bank account no. / IFSC Code etc. for online 6 Equity Share Capital 1021.13 = 1021.13  1,021.13
Kapra Hydgrab28.50-00é2 _’I_S OBOI'or(.)WGr o r’ep:y th?a. amo'unt ?T::ntigne)éoin t%\ae ni%ig money transfer is as under. 7 Reserves (excluding Revaluation Reserve)as shown in the Audited Balance Sheet 218.07 218.07 218.07
- ] : - - Nodal Bank Account No. and Alc. Name of the previous year
bfalng Rs.9,45,007.28 (Rupees'Nllne _Lakhs Forty Five Thousand S.even & paise twenty ) Egasr;;l;;:gle and |FS Code 8 Earnings Per Share (of Rs. 10/- each) (for continuing and discontinued operations)
eight only) as on 31-03-2021 within sixty days from the date of receipt of the said notice. Nodal Bank Account No: . : 1. Basic: (0.63) (0.41) (0.29)
The Borrower having failed to repay the amount, notice is hereby given to the Borrower and Name of the Nodal Bank and Branch Indian Bank, Himayatnagar Branch 2. Diluted: (0.63)  (0.41)  (0.29)
the public in general that the undersigned has taken possession of the property described | F S Code IDIB000H008
herein below in exercise of powers conferred under Section 13(4) of the said Act read with| | In case of failure to deposit the amounts as above within the stipulated time, the amount deposited Notes:

Mahaveer
u In fE}Wﬂ}f Ltd

Mahaveer Infoway Limited

CIN: L65910TG1991PLC012704

Regd. Address; 7-1-24/2/C, 301/A, Dhansi Surabhi Complex,
Greenlands, Ameerpet, Hyderabad, Telangana-500016.

Tel; 91-40-661 34054 Fax: 91-40-66134055 Email: cs@minfy.com Wab: WWW.MINFY.COM

HELPDESK No. 033-22901004 and other help line numbers available in service providers help . ;
DEMAND NOTICE desk. For Registration status with MSTC Ltd, please contact ibapiop@mstcecommerce.com and An cxtrac of Consalidaled Un-Audites Financial Resuls for the Quarles ended 314t Decomier, 2021
Nofice under Section 13{2) of Securitisation and Reconstruction of Financial Assets and | | for EMD status please contactibapifin@mstcecommerce.com. (Rs. In Lakhs excepl EPS)
i“f'ﬂ_ftmhml of Hﬂ”"ﬂmﬁ! Act 2';”'1 (Herein ;“Efﬁ“*d “Act ;_I: i For property details and photograph of the property and auction terms and conditions please visit; Quarter Ended Year to Dale Year ended
notice & hereby gven that the following Borrowerls have defaulted in the repayrment of principal | | https:/libapi.in and for clarifications related to this portal, please contact help line number

and intarast of the loans facility obtained by them from the Bank and the loans have been At deal il . ' P P P Parlicul 41.12.21 | 30.09.21 | 3 -12-?“ 311221 | 31.12.20 | 31.03.21

: - \cod wers istued er Saction | [ 00 1020026"and 01141106131 i Un-Audited | Un-Audited | Un-Audited |Un-Audited | Un-Audited | Audited
E!;'Elﬁ;fdﬁzrn?p‘;ieugg;ndlrlalg.ggii.i;:;[r;g::;fr::;g:;?i:;ﬁ |;:;EFnlrumlll;|§;1&|Jr:|?;fr§:$$ Bidders are advised to use Property ID Number mentioned above while searching for the - - =
Interest Act 2002 on their last known addresses, but they have been retumed un- served and as || | ProPerty in the website with hitps:/fibapi.in and www.mstcecommerce.com Total income from DF'E’E'“':'“S_ netj 66.54 7537 69.66 163,52 9307 | 124.80
such thay ane hareby infarmesd by way of thes public notice. Date: 11/02/2022 Sd/-Authorised Officer Met Profit / (Loss) for the period (before Tax, Exceptional and/or 4.25 .68 .96 7.23 {8.80) 46.11)
Al yousr reguas!, you have been granted by the Stale Bank of India, through its RACPC Banjara Place: Hyderabad IndianBank Extraordinary items )
Hills Branch from fime io fime, vamous credd facilities by way of financial assistance against § | T : - -
various assets creating security interest in favour of the bank, Met Profit / (Loss) for the period before tax (after Exceptional 4.25 6.68 .96 7.23 {8.80) (46.11)
[} Name of the Borrower: (1) Smt Ralamadugula Swarupa Wio R Surya Prakash, H.Mo.1-10- FORM A and/or Extraordinary items )

I o] i~ i £ ' . s . -
B R e L . (8 B Sr PUBLIC ANNOUNCEMENT Net Profit/ (Loss) for the pariod after tax (afier Exceptional 425 | 668 | 696 723 | (860) | (46.84)
Prakash, Ganesh Kirana & General Stores, Plot No.20, Suryanagar Atwal, Secunderabad | | (Ulnder RS9U|3|“Q” GF?f the |”f3°|"é’”cy and Eankruptc%/{ Boa}rdl of |”g‘8 16 and/or Extraordinary items )
Hyderabad, T5-500003. | (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) Total Gomprehersive Income for the period [Comprising Proft/ (Loss)|  4.25 T 5.96 72 8.80) | (46.84)
AL Hog: “FI.-ILJTEH‘?SHEE l:zb HL-3BHSuraksha:37656074547 . . FOR THE ATTENTION OF THE CREDITORS OF Mls YKM ENTERTAINMENT & HOTELS PRIVATE LIMITE for the ﬂ'ﬂﬂﬂd [Eﬁﬁr-ﬂ'ﬂ and (kher Eumpmhfmgil.l[_t Income |;,i|'|1|3r ta:.:ﬂ
Demand Notice Dated: 09.11.20211 Mon Performing Assets: 28.06.2019
Outstanding Amount {in agaregate): Rs.56,07,497.00 (Rupees Fifty Eight Lakhs Seven RELEVANT PARTICULARS Equity Share Capital (Face Value INR 10/- each) 55080 | 55080 | 550890 | 55080 | 55090 | 55090
Thousand Four Hundred Ninety Seven only) as on 09.11.2021. You are also kable to pay 1. | Name of Corporate Debtor M/s YKM Entertainment & Hotels Private Limited Eamings Per Share (for continuing and discontinued operations)
future interest at the contractual rate on the aforesaid amount together with incidental expenses, 2. | Date of Incorporation Of Corporate Debtor 16/06/2008 (of INR 10/- each)
COR, S, 3. | Authority Under Which Corporate Debtor Is RoC-Hyderabad Rasic (A 0.08 017 EE K 045
EQUITABLE MORTGAGE OF IMMOVABLE PROPERTIES Incorporated / Registered {3) Basic (Rs.) B1e L {0.36) | {083

SCHEDULE- “C'; Partl: All that the part and parced of property consissing of Semi-Finished Flat § [ 4. | Corporate Identity No./Limited Liability U55101TG2008PTC059682 (b} Dituted (Rs.) 0.0 0.12 0.13 (0.18) (0.83)

Notes:

website www.minfy.com.
4 Key Standatone Financial Information is indicated Below:

1. The abowve results have been reviewed by the Audit Gommittee and approved by the Board of Directors at its meeting held on Friday, 11th Day of
February 2022. The above results have also been audited by the statutory auditors.
2. The figures of the previous year/periods have been re-grouped/reé-classifed whenever necessary.

3. The above is an exiract of the detailed format of Consolidated Audited financial results for the Ouarter ended 315t December, 2021, filed with the
stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Other Disclosure Requirements) Regulations, 2015. The full format of the
(Auarter and half year ended Un-audited Financial Results are available on the Exchange websites i.2., www.bsgindia.com and on the company's

Place: Hyderabad
Date: 11.02.2022

) Weme of the Bomower: Siri Babbur Laxmi Narayan Goud Sio Babbur Mallaiah Goud, Rio insolvency professional acting as interim | 1BBI/IPA-003/IPA-ICAI-N-00233/2019-2020112773 Quarter Ended Year to Date Year ended
H.Mo. 7-1-302159/4, Sanjeeva Reddy Nagar, B K Guda, Hydersbad [T.5)-500038. Also Ak Rio resolution professional ~a
Flat Na, 302, Third Floor, of ‘Ganash Enclave”, Snehapusi Colory, Nagole, Hyderabad Dishict — : Paiticalars 311221 | 30.00.21 | 39220 | 319221 | 319220 | 31.03.
T.5-500076. AIC Nos: (1) HL : B2337047117 {2) SBI Suraksha 62337047990 9. Adc:resg an<|j e-ma|llo{thed|nt%r]|rtTr11reBsqugon 29-1401/6/1 Plot No 253,Road No 2 (West), Deen Un-Audited| Un-Audited| Un-Audited | Un-Audited| Un-Audited | Audited
Demand Notice Dated: 08.11.20211 Non Performing Assets: 01.06.2013 Proesrel Se EgRETRCHIIE R | i segamtoon TTotal income from Operations (net) 6654 | 7537 | 69.86 | 18852 | 93.07 | 124.80
Qutstanding Amount {in aggregate); Rs.33,57,591.00 (Rupees Thirty Three Lakhs Fifty , _ : - — - —— _ : — =

: ; bl - 10 Address and e-mail to be used for Flat No 104, Kavuri Supreme Enclave, Kavuri Met Profit/ (Loss) for the penod (before Tax, Exceptional and'or 425 .68 6.96 7.23 (B.80] (46.11)
5“”! Thousand Five Hundrad Ninety One D"'!'r]. as on 05.11 .iﬁlﬂ."r':au e “'E":'I!aﬂem pey correspondence with the interim Hills, Madhapur, Hyderabad-500 033, Telangana. ’ y
fulure interest al the contraciual rale on the aforesaid amownt iogetherwith incadental axpanses, resolution Professional E-Mail: cirp.ykmhotels@gmail.com Extraordinary items )
{Dsl_d|ﬂr¥-slﬂl|:_ - - - " " I' —————— __. R — ————— - S —— - - — p— — - —— —_———— —_——— - ——— e —_——— ————— - —— — e -

11.| Last date for submission of claims 24-02-2022 (14 days from the date of receipt of order of NCLT by IRP) Met Profit / (Loss) for the perod before tax (after Exceptional 4.25 668 6.96 1.23 {8.80) {46.11)
EQT'AEL'E MORTGAGE OF |l|'iﬂ'l.l'ﬁ|.E LE PROPERTIES 12/ Classes of creditors, if any, under clause (b)| NotApplicable (as observed till date) and/or Extraordinary items )
SCHEDULE- "C': Part-ll: All that parl and parcel of property conssting of the Semi-Finished Flat of sub-section (BA) of section 21, ascertained
bearing no 302 in Thirt Floor of Ganesh Enclave admeasuring 880 sq It of Plinih area (ncuding by the interim resolution professional Net Profit/ (Loss) for the period after tax (after Exceptional 4.25 .68 6.96 7.23 (8.80) | (46.84)
common &reas and cne car parking | fogather with individed share of land sdmeasuring 28 59 - — _ : r B ' '
yards or 23.4 sq mirs Out of tots land admeasuring 444 sq vards or 371,24 sq mirs, constructed | |13.|Names of Insolvency Professionals identified| Not Applicable andyor Extraordinary items )
on Piot nes 1and 2, inSurvey Mo 1021, situated at Smehapuri Colony, Magole, Under GHMC, LB to act as Authorised Representative oft T 7 ind IC. o e p
Nagar circle, Uppal Mandal, Rangarecdy Districl standing in the narme of B LakshmiNarayana creditors in a class (Three names for each Total Gomprehensive Income for the period [Compnsing Profit/ {Loss)
Goud Sio B Malaizh vide Regd. Sale Deed document no 60012014 Dated 2810372014 olass) for the period (after tax) and Other Comprehensive Income (atter tax)) 4.25 6.68 6.96 7.23 (8.80) (46.84)
registerad at Joint Sub-Registrar, LB Nagar. and bounded as follows | ELAT BOUNDARIES OF § 1, / () Relevant Forms and Weblink: https://www.ibbi.gov.in‘home/downloads : . . .
SEMI-FINISHED FLAT 302 ; North: Open to Sky, South: Open to Sky. East : Corndor, West : (b) Details of authorized representatives are available: | Physical Address: Not Applicable. | Equity Share Capital {Face Value INR 10/- each) 850.90 | 55080 550,90 550.90 55090 | 55090 |
Cpen o Sky, LAND BOUNDARIES : Morth: Pld Na 3 of Smi Sarajind and Plot Mo.d of Sa — - - - Eairi Par Sh i G dd nued :
Vasanth Rao Kulkarmi, Seuth; 40 Wide Road, East ; Open Land of Kum.p Salakumari, West ; | | Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench has ordered th arnings Fer anare (Ior contnuing and discontnued operations)
Open Plot of S4 L Seetharamaiah, commencement of Corporate Insolvency Resolution Process of M/s. YKM ENTERTAINMENT {of INR 10/~ gach)
: : = HOTELS PRIVATE LIMITED on 05-01-2022 and the order copy was received by IRP on 10/02/2022 '

Tha staps & belng laken for substilied service of notce. The aboe Somonerts) 2re herehy § | 7he rectors of s, YKM ENTERTAINMENT & HOTELS PRIVATE LIMITED are hereby called upo {a) Basic (Rs.) 0.08 0.12 0.13 0.13 0.16) (0.85)
G LT 1o AR PEyITIEns o CULSIANGEE ST WAIe Bt Gays 0T e Sais i ULDSCESEST Y- 84, oibmit their claims with proof on or before 24-02-2022 to the Interim Resolution Professional at th
of this nodice, fal|||'r5 which further 5|‘EF|5 will be teken after BRIy of B dﬂﬁ"ﬁ from the date of this address mentioned against entry No: 10 I:tlll Diluted [F'I*'i] 0.08 012 013 013 {ﬂ_1 ‘E] I:DES:I
nofice wnder sub-section (4} of Section 13 of Secunitization and Reconstruction of Financial o -

For Mahaveer Infoway Limited

Sdj-
Mr. Ashok Kumar Jain
Managing Director
(DIN: DO043840)
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